
CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

ORIGINAL APPLICATION NO. :( OF 201 1  
A 	 Cuttack this the 81h  day of Sept./ 2011 

CORAM: 

HON'BLE SHRI C.R.MOHAPATRA, ADMINISTRATIVE MEMBER 
AND 

HON'BLE SHRI A.K.PAThAIK, JUDICIAL MEMBER 

ORDER 

Lawyers have abstained from attending Court to-day based on a resolution 

dated 8.9.2011 passed by the C. A.T. Bar Association in protest against attack on 

judiciaty at Delhi High Court, yesterday. 

In view of this the matter is adjourned to 	 ,) I? 

MEMBER( ) 
	

MEM) 



O.A. No589120I1 

ORDER DATED  OF SEPTEMBER, 2011 

Applicant 
Vrs. 

Union of India & Others 

Corarn: 

& 
.HONSLF MR.. A..K. PArNAU< MEMBER Jt1)1C1AL. 

Heard Sri N.R.. Ro;itray. Ed. (reI tbr the apiieant and 

Sri S.K. Ojha. Jena, Ld. Standing (boun l for the Rtys /Repondcnts on 

whom a copy of this O.A has already been seived and pennd the 

matenn Is pta cccl on re cord 

2.. This Chiginal Appilcohoti has been hied by the apphcnnt 

with the following relief:- 

"(a) To direct the Rcpondents to issie torrected PPO 

including the name of the applicant, as 'Jogendra.'. 
(b) And to release the DCRGS Conitnuted Value of Pension 

and Arrear Pension with 12% interea i.e., from Apiil. 
2010 to till date of actual payme4 it.'1  

3, it is the contenimori of: the applicant that his riccs were 

regularized reiropectivey w;e f 03 .04 •J OR vide order dated 

06 0'! .3 993 and confirmed wet' 00 00 9O as K hatas;. A fterrendering 

36 yeArs of repidar service he tetired from service on 1 3 2.2009 on 

attaining, the age of itperannuahon 	According to the appiimt. 

alth onh he has been matited l 'R( -'. ('onimuted 	Pension and 

Jrars. Pension, hut due to error while maintaining his name in the 

PP() he is nate to receive penonary benefits as well as pension even 

after 14 months of his tntnent. .A.cniin to the alicant his name 

L 



4 c 
thni;k1 have been reflected as JtJGtJV!h4 son of Knlamani or 

Jog'ndm. MaJbck Son of Kniawani (as per athdavit ibmittcd by him 

during the course of evice) in4ead of '!ogendni. Xniw" In this 

connection he has preferred representation dated 07,02 2011 vide 

Ant xnrcAJ5 to Repon dent No.4 'which is pending till date. 

4. Sri Routray, i...d ('1nunsel fiw the applicant ibmits that 

since the representation dated 07.02.2101 vide Anncxi.we-A/5 is 

pending, at Ifus age he will he satisfied if a direction is issied to 

Roonde.nt No.4 to consider the representation dated 07 02.201 3 vide 

Annexnrc-A./5 and diiose of the same with a reasoned/eaking order 

within a ijecific l)me, frame. 

S 	Accordingly, as agreed to by the I .d ( 1nunsei for the 

pai'ties wthont going into the merit of the case, Repondent No.4 is 

directed to consider and diose of the pc.nuhni representation dated 

07.02.2011 vide Anriexnre_A/S and pass a speaking & reasoned order 

within a period of 45 days from the date of receipt of copy of this 

order under intimation to the applicant 

6.Vith the aho've observation and direction, this (IA is 

disposed of at the admission sthgc itself. No costs. 

7 Send copy of this order along with copy of the O.A. to 

Respondents No.2,1)4 &. 5 at the co of the applicant for compliance. 

Sri 	Rontray LI ('nun set for the applicant undertakes to depost the 

posta.) requisites by Monday (12.09.20) 1). Free copies of' this order 

he also made over to the LI (onnselfbr the patties'. 

ThDL. 


